National Company Law Tribunal
Allahabad Bench
Allahabad
CP No. 125 (ND)/2011

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 02.08.2016.

NAME OF THE COMPANY: Shri Harvinder Singh
Vs.

M/s AJS Builder Pvt. Ltd.

SECTION OF THE COMPANIES ACT: u/s 397/398 of Companies Act, 1956.

Sl. No. Name Designation _Representation _ Signature
1.
2.

Order

125 (ND)/11 Sh. Harvinder Singh V. M/s AJS Builder Pvt Ltd.

None appeared. It appears the official liquidator has been appointed as
Provisional Liquidator by the High Court of, Allahabad and the matter has been
adjourned sine a die with liberty to the petitioner to apply for leave under Section
446 (1) of the Companies Act, 1956. However, for advance the cause of justice, this
Bench decided to recall the order of adjournment; and thereby call upon the
petitioner to file status report for taking of the matter for final hearing at the earlier
possible keeping the fact in view that it is the matter of more than 6 years old.

Petitioner is directed to file status report on or before 22.8.2016. List the
matter on 23™ August 2016. In the meanwhile, office shall communicate the order
on both sides under Certificate of Posting.

()

SH.VSR AVADHANI (Judicial
Member)

SH.H.P.CHATURVEDI (Judicial
Member)

Dated:02.08.2016



